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Order dated 1.8.2001

In this Criginal aApplication the petitioner has
brayed for quashing the seniority 1ist and/or correctly
assign his position in the seniority list
heard in part. Shri ashok Mohanty, learned senior counsel
appearingeggfeghe Respondents submitted that on the basis of the

principlés/ by the Full Bench of the Tribunal in the case
of G.Rajendran & Ors. vs.

» The matter was

RoP oF «Commissioner, Tamil Nadu,
the Addl.Central Provident Fund Commissicner, in his letter
dated 23rd May, 2001 has directed all the Regional Provigent
Fund Commissioners to refix the seniority in the cadres of
LeDeCs, UsDeCs and Section Bupervisors,

We have heard shri Ke.Colanungo, learned counsel
for the petitioner, gk Shri Ashok Mohanty, learned senior

counsel for the respondents, and Shri SeN.Mishra,learned counsel
for Res.3.
It is submitted by Shri Kanungo that in view of

the letter dated 23.5.2001 of the Addl.Central Provident
Fund Commlssioner addressed to all Regional Provident Fund

applicant does not intend to pursue

expects that the rellef prayed for by him
n this 0.A, will be granted by

He, however. prays for

sOommissioners, the
-his Ovo as he

the

L)"

departmental authorities
granting him
eAe, if any, in case Nl

liberty to file another
hls grievances

'’ are not redressed by

he departmental authorities, In view of this, the O.A. is
isposed of for not being pressed, leaving liberty to the
etitioner to approach the Tribunal if he

feels aggrleved
Cter his seniority

was determined by the
awthorities in

department al
accordance with lsi, No costs.

M ngLD(JUUI(1a1) 1 1V“9

VICE-~-CHAL N i
I\ &{are]

—
[ 4
L

.
——

—

&,
v't



